v
, - CATHNZ. -
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEWK BOMBAY BENCH, .
O.A. NO- 237 92 ‘ ' . o ‘ .
TR, S '
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DATE OF DECISION _ 21.9.1992
L0 E"
Shri V.R.Khawale Petitioner
AR Shri G.S.Walia Advocate for the Petitioner (s)
Versus
_ Union of I”"i?‘ & Ors. Respondent
Shri JeGeSauwant | Advocate for the Respondent (s)
CORAM

“®he Hon'ble Mr. Justice S.K.Dhaon, Vice Chairman

The Hon’ble Mr. M.Y.Priolkar, Member (A)

1. Whether Reporters of local papers may be allowed to sce the Judgement ?

. N

Whether their Lordships wish to see the fair copy of the Judgement ?

To be referred to the Reporter or not ?

> N

Whether it needs to be circulated to other Benches of the Tribunal ?
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

DAWNG. 237/92 K

Shri Vasant Ramchandra Khawale . .e» Applicant
v/ss | '
Union of India & Orsy . +++ Respondents

CORAM: Hon'ble Vice Chairman Shri Justice S.K.Dhaon
Hon'ble Member (A) Shri M.Y.Priolkar

Appearance

Shri G.S-walia
Advocats
for the Applicant 1

Shri J.Ge.Savant 3
Advocate

for the Respondents
ORAL JUDGEMENT | Dated: 21.9.,1992

(PER: S.K.Dhacn, Vice Chairman)

By a notice dated‘16.1.1992 the applicant was called
upon by the Chief Workshop flanager, Parel to vacate the Govty
accommodation allotted to him, The notice made it clear that
in the svent of failure pf the applicant penal rent will be
charged and further proceedings would be filed to evict the
applicant from the Railway guarter,. Legality of this notice

is being impugned in this application.

2 The applicant cannot be forcibly evictted from the

Govt, accommodation insﬁite of the service of the impugned
notice. Proceedings havefto]/be taken by the Railuay authori-
ties in accordance with ;law to evict the applicant from the
Rly.quartery We do not?find any illegality in the notice.

We thereforse do not cunéider it a fit case for interferencs.
The application is rejected, The interim order passed on

27.2.1992 and extended thereafter is vacated, UWe also make it

clear that, in pursuance of the impugned notice, the respondents

shall not be entitled to realize damages from the applicant
£ill an order to that effect is passed by an appropriste

K

authority in appropriate proceedings’
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(M.Y,PRIOLKAR) (S K .OHXON )
MEMBER {A) VICE CHAIRMAN

g

e WP
Sy



